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YT LT ST &7 il 9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafer, =g va faurfh o faumr
SIERCEI
faoell, 16 HE, 2024

F.14 (92)/LA-2024/alal/77-86.—Td ISieT & faeet! @ faum & ffeRaa
AR ° Su—SIUT @1 degdfa fadie 15™ March, 2024 @1 o B o © SR s9
STATIRYT 6l STHBRT & folv Uah1f¥rg fhar odr & —

faeely faferaier (i 2) srferfaH, 2024
(2024 @1 faeell Jferfaw 03)
(09" March, 2024 &1 s Ioiem= &5 fieeh @ Rem=ravT gRT g oika)

{16 March, 2024}
Y 2024—2025 ¥ HART BT b U L IS &3 fIeell B G B @ qiraE
TiEdd B TAT {B AR AR &1 AR d1 & fog v e

2032 DG/2024 1)
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R TTORTSY & gagcRd ay § I IS & faeet @1 faue wwr grr fa=forRaa wu &

Iz rfafrafad 8 —
dféra fhids

s ARW ®1 diEa am el fAfEnm (G 2)
s 2024 B |

%76059,78.28.000 / — BT 2. TSI XIS &7 faeell @ Afd MY 9 3 ye< iR ygaq
as 2024—2025 ¥ U IR S SR @ drem (5) H fafafde @ afde wE o
o= a3 feeell &1 B YR &I MR & foy ¥R B9IR S94US a)is
Wi A ¥ 9 yeaa JBBER I IICTIH BOlR WAl & Hd AR & a_ER
MR g g, Sl I @ deM (2) # fafAfde ol & w9y # ad
2024—2025 BI AT & IRM YA B WY § T Bl |
fafraieE 3. 39 ARFTH gRT I ISR &3 fdeell AR Bl e
e 5 ¥ yed IR wgad fby oM & fog wifdesd 1 Saa
Ay & W H YAl H IfeaRad drEl R I b
forv faferanfora &1 SR |
SESEL
(em=T 2 AR RT3 <)
R &} )
frrfafaa @ sfers Rt
I HATY 3R WA faem wwr | afaa =i AT
q=T §RT 3dad | 9¥ 9IRkd
| 11 i (\' V
1 e Jed RIS 515700 15800 531500
Yoir 273500 0 273500
RTST 6093630 294900 6388530
2 RILUCERAUIL) Yol 99170 20400 119570
5 RIST 22804104 5994201 28798305
g RIR Yoit 2715014 242095 2957109
4 fra RIS 3319000 1100 3320100
Ll 782500 0 782500
TE TSI 11004155 6500 11010655
5 Foft 1406365 0 1406365
NS 160564075 50500 | 160614575
6 foretr =
Pl 1014725 0 1014725
. RIS 76308831 92015 76400846
7 fIfhca vd o waen -
bl 2572854 0 2572854
NG 111860850 29200 | 111890050
8 FHTST HedToT .
Yoil 7929650 0 7929650
5 RTSTE 3606950 300 3607250
9 o
bl 154450 0 154450
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10 - NSRS 39168725 2320 39171045
Ll 10331869 57000 10388869

11 =8 FrrT iR S NSEE] 141281000 600 | 141281600
oo ] 74136580 0 74136580

12 07 ] 13000 0 13000

13 UNET NSEE] 30000 0 30000

15 S N — RIS 0 26660900 26660900
Yoit 0 49143300 | 49143300

T 677986697 82611131 | 760597828

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS)

NOTIFICATION
Delhi, the 16th March, 2024

F.14 (92)/LA-2024/alal/77-86.—The following Act of the Legislative Assembly of the National Capital
Territory of Delhi received the assent of the Lt. Governor of Delhi on the 15th March, 2024 and is hereby published

for general information.

“THE DELHI APPROPRIATION (No. 2) ACT, 2024”

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 09th March, 2024).

(DELHI ACT No. 03 OF 2024)

[16™ March, 2024]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2024-2025.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fifth Year of the

Republic of India as follows:-

Short title.

Issue of "76059,78,28,000/- from
and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2024-2025.

Appropriation.

=

This Act may be called the Delhi Appropriation (No. 2) Act, 2024.

From and out of the Consolidated Fund of the National

Capital

Territory of Delhi, there may be paid and applied further sums not
exceeding those specified in column (5) of the Schedule, amounting
in the aggregate to the sum of Rupees seventy six thousand fifty
nine crore seventy eight lakh twenty eight thousand only towards
defraying the several charges which will come in the course of
payment during the financial year 2024-2025 in respect of the
services specified in column (2) of the Schedule.

The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this
Act, shall be appropriated for the services and purposes expressed in
the Schedule in relation to the said year.



DELHI GAZETTE : EXTRAORDINARY

PART IV]

SCHEDULE

(See sections 2 and 3)

SUMS NOT EXCEEDING

(X In thousand)

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund

| 1 11 v \
1 Legislative Assembly Revenue 515700 15800 531500
Capital 273500 0 273500
2 General Administration Revenue 6093630 294900 6388530
Capital 99170 20400 119570
Revenue 22804104 5994201 28798305

3 Administration of Justice

Capital 2715014 242095 2957109
4 Finance Revenue 3319000 1100 3320100
Capital 782500 0 782500
Revenue 11004155 6500 11010655
5 Home Capital 1406365 0 1406365
Revenue 160564075 50500 160614575
6 Education Capital 1014725 0 1014725
Revenue 76308831 92015 76400846
7 Medical and Public Health Capital 2572854 0 2572854
Revenue 111860850 29200 111890050
8 Social Welfare Capital 7929650 0 7929650
Revenue 3606950 300 3607250
9 Industries Capital 154450 0 154450
Revenue 39168725 2320 39171045
10 Development Capital 10331869 57000 10388869
11 Urban Development and Public Revenue 141281000 600 141281600
Works Capital 74136580 0 74136580
12 Loans Capital 13000 0 13000
13 Pensions Revenue 30000 0 30000
Revenue 0 26660900 26660900
15 Public Debt Capital 0 49143300 49143300
Total 677986697 82611131 760597828
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